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subject was duly replied on 6 October,
1978. .

(d) The rémaining repair works :re
Jbeing undertaken during the current
fingncial year.

Telex facility at Ratnagiri

5795. SHRI BAPUSAHEB PARUL:E-
KAR: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether exporters of fish from
Ratnagiri district have asked for
Telex facility at Ratnagiri;

(b) if so, whether Government pro-
pose to extend telex facilily; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
Yes. Sir.

(b) A project for setting up of a 20
lines Telex exchange at Ratnagiri has

been sanctiohed and orders for the
‘equipment have also been placed.

(¢) Does not arise.

P.C. Ofices, Sub-post Offices and
Telegraph Offices opened in Ratnagiri

5796. SHRT BAPUSAHEB PARU-
LEKAR: Will the Minister of COM-
MUNICATIONS be pleased to state
how many new P.C. Offices, Sub-post
Offices and Telegraph Offices have
been opened in the Northern Division
of backwarg District of Ratnagiri in
last three years, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTK ORAON): The in-
formation regarding the number cof
Public Call Offices. Departmental Sub-
Post Offices, Extra Departmental Sub-
Post Offices and Telegraph Offices
opened in Komkan North Division,
Ratnagiri dquring the last three years
is furnished bzlow:
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New Public Call (Public Telephoncs)
Offices opencd

Extra Departmental Sub=—=Post Offices opened
New Telcgraph (Combined) Offices opened
Long Distance Public Tclcphones opened

Departmental Tclegraph Offices op¢ ned

Foreign Fishing Trawlers

5797. SHRI DAULATSINHJI JAD-
EJA: Will ine Minister of AGRICUL-
TURE be pleased to state:

(a) whether Go%ernment have per-
mitteq top business houseg to charter
foreign trawlers;

(b) if so, the names of these com-
panies and on what termg and condi-
tions;

(c) the numbey of vessels and dura-
tion of time of charter and other
details, including financial terms etc.;

1977-78 167679 197¢-8o
2 14 5
5 3 1
1 Nil I
4 9 9
8 21 1I
(d) whether any representation

against the policy has been received
by Government; and

(e) if so, the details thereof and the
action contemplated?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) M]|s. Tata Oil Milly Company
Ltd. A copy of the terms and condi-
tions is enclosed. o
i

(c) 25 fishing vesselg were permitted
on charter by the above Company
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for p little jess than two years and
this period is long over. The annual
charter hire wag US $ 2.58 lakhs per
trawler. The Indian Company entered
into an agreement with the foreign
Company that all their expenseg in-
cluding payment on charter hire will
not exceed 75 per cent of the net sales
value of the catch. The percentage
w3gs permitted to be revised as 85 per
cent, due to hike in fuel prices.

(d) and (e). Some representations
have been received from parties in
Andhra Pradesh etc. against allowing
foreign vessels on charter. The rea-
son given is that‘the catches of small
mechanised poats of Andhra Pradesh
have declineg affecting the small-
scale flshermen. The complaint is be-
ing investigated.

Statement

Terms and Conditions stipulated in
the case of M/s. Tata Oil Millg Co.,
Lid.

1. The Charterer shall furnish to
the Government of [ndia valuation and
sea-worthiness certificates for the gaid
fishing vessels from a recognised ag-
ency, acceptable to the Government,

2. The company giving the said fish-
ing vessel on charter shall provide
training to nominees of the chartarer
in fishing, processing (if precessing
facilities available on board) and in
matters pertaining to operation of said
fishing vessel.

3. The charterer sbhall furnish to
the Government of India voyage-wise
statements of fish landings and exports
from the said fishing vessel with all
necessary details, as may be stipula-
ted by the Government.

4. The area of operation of the said
fishing vessel shall be beyond the area
©of operation of small mechanised and
non-mechanised fishing boats ang shall
be as per the directions of the Gov-
ernment from time to time and the
company shal] abide by these condi-
tions.
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5. The equipment and machinery on
the said fishing vessel will be open
for inspection by the representative of
the Government of India. The com-
pany shall turnish full details in this
regard in advance, The sald fishing
vessel shal] commence gperations only
after the clearance operations only af-
ter the clearance from the Govern-
ment concerning the equinments and
machinery on the fishing vessel is ob-
tained.

6. Represeniativeg of the Govern-
ment may inspect the saiqd fishing ves-
sel at any time without prior notice.
Skippers and others gn the trawlers
said fishing vessel shall furnish
whatever information that is required
by the representatives during such
inspection.

7. The wireless equipment on board
the said fishing vessel shall be sealed
when the said fishing vessel 1s at an
Indian Port.

8. The foreign crew on the said
fishing vessel shal] be emgloyed omly
after obtainirg necessary clearance
from the Government in this regard.

9. No oceanographic research, sur-
veys or exploralion etc. will be un-
dertaken on the fishing vessel.

10. The said fishing vessel and its
appurtenances, fish catches, exports,
fuel, lubrican's, spare parts packing
materials, fishing materials etc. will
be subject to duties and taxes as may
be applicable under Indian I.aws.

11. The operation of the said fish-
ing vessel will be subject to provi-
sions in the Indian Merchant Shipping
Act and permission of Ministry of
Shipping and Transport/DG, Shipping
shall be obtained for the movement of
the said fishing wvessel 1n Indian
‘Waters.

12. There will be no payment of
technical fees or royalties, over and
above the charter hire.

13. Payment of any marketing com=
mission will be with the prior appro-
val of the GGovernment, o
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